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for© the Houfce and explained that we shall take up the clause-by-claus© consideration
have to take a co-ordinated and integrated of the Bill. There are no amendment* at
view of the needs of security and develop* all. So, I put all the clauses together.
isent of the whole of the north-eastern 
region of this country.

Certain proposals have been formulated 
and these are under consideration. After 
that, we shall naturally becoming before 
this House with necessary legislation.

So far as Delhi is conccrned, I need not 
repeat the trgvrrtcett. We have hud many 
debates in this House. But 1 would accept 
the aivice of my hon. friend in one rcspcct 
when he said that we should not yield to 
political pressure in the matter of creation 
of new States and that we should take into 
account factors like economic viability, 
population and so on. He referred to the 
fact that if for Delhi no Statehood is grant
ed, then there will be an agitation and the 
law and order problem will deteriorate. I 
am taking his advice and 1 can tell him 
that such threats wilt not make us change 
our mind.

SHRI ATAL BIHARI VAJPAYEE 
(Owalior) : Friendly warning.

SHRI K. C. PANT : Even friendly
pressures will not be taken into account.

W  St t o  frsTRr f  i

SHR! K, C. PANT ; I do not think my 
hon. friend is right in saving that we made 
any such electoral promise. In fact, I have 
had occasion to come before this House 
several times in the past to say that Delhi 
will not be made a State. I do not think 
that is quite correct. But if he has heard 
it from somebody, I  am witting to listen 
to him and if he lets me know about it» 
I will enquire from my party why they had 
said so.

MR. DEPUTY-SPEAKER s The ques
tion is :

“That the Bill to amend the State of
Himachal Pradesh Act, 1970, be taken
into consideration.*’

The motion was adopted.

MR. DEPUTY-SPEAKER; W« atfW

The question is :
‘T h a t clauscs 2 to 4 and 1, the En

acting Formula and the Title stand part 
of the Bill/*

The motion wain adopted.

Clauses 2 to 4 and / ,  the Enacting
Formula and the Title were 

added to the Bill.

SHRI K. C. PANT : 1 move :
“That the Bill be passed.’*

MR. DEPUTY-SPEAKFR : The ques
tion is :

"That the Bill be passed/”
The motion was atlopted.

16.13 far*.

MOTION RE. CONDUCT OF MFMBER 
DURING PRESIDENT'S ADDRESS

SHRI 1NDER J. MALHOTRA 
(Jammu) : I beg to move :

‘T h at this House strongly disapprov
es of the conduct of Shri Ram Deo 
Singh who created obstruction and 
showed disrespcct to the President on 
the solemn occasion of his Address to 
both the Houses of Parliament assembl
ed together under article 87 of the 
Constitution on the 23id March, 1971 
and condemns his undesiiable, undigni
fied and unbecoming behaviour.’*
Sir, 1 am not very happy when I bring 

this Motion before the House for the simple 
reason that the hon. colleague is an hon. 
Member of this House and I also know that 
he is a new Member of this House. But at 
the same time, it is my duty to point out 
and bring to the notice of this House the 
misbehaviour of the hon, Member on the 
23rd March when the President was address
ing both the Houses of Parliament in a joint 
session which met In the Central Hall of 
this Parliament House.

On that day, the President was dis
charging his oomtittttiona! tespoet&pty.
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He was making his Address to both the 
Houses of parliament under article 87 of 
the Constitution, At that time, it wa? a 
solemn and significant occasion for more 
than one reason that, that was the first 
time when both the Houses of Parliament 
met after the recent mid-term poll, in the 
last mid-term poll, the people of India 
again re-affirmed their faith m the Parlia
mentary democracy.

By doing that they have also placed a 
great deal of responsiJWJity on the 
hon. Members who have been elected in the 
last General Elections. So, it is the duty 
of the hon. Members to bring forward 
the grievances of the people of India as a 
whole and particularly, the people of their 
constituencies. The people of India also 
cxpect from the hon. Members to conduct 
their business in an orderly manner when 
they meet in this Chamber as Members of 
the Lok Sabln or in the other Chamber as 
Members of the Rajya Sabha or when both 
Houses meet in a joint session.

On that day, the hon. Member rose and 
interrupted the President while he was 
delivering his Address. He did that I was 
present on that occasion, under the leader
ship of an hon. Member of the other House, 
Shri Raj Narain.

Although the hon. Member is new to 
this House, I am quite aware and also I am 
confident that he was also aware, that he 
was doing all that under instructions from 
leader, Shri Raj Narain, who is a Member 
of the other House.

When I bring this motion before this 
hon. House, I am quite aware that the hon. 
Member is also aware of the repercussions 
vOhich he will have to face for his mis-' 
behaviour on that day because Shri Raj 
Narain told him what happened on a pre
vious occasion when Members o f his own 
Party vere reprimanded by this House. I 
would only like to say one thing nd I will 
not take much time of the House because 
on a previous occasion this kind of motion 
has already been discussed very thoroughly. 
la  19tf3 a Committee was appointed and the 
Committee made certain recommendations, 
and on the recommendations of4 that Com
mittee again in 1966 a similar motion was 
discussed in this House, I would only say 
that the time has come when we, who 
represent the people of India here* v e  catted 
upon to sot an to our tobaviow

whether in this House or in the other House 
or when we meet in a joint session. There
fore, I would commend to this hon. House 
that this House may take a serious note of 
the misbehaviour by the hon. Member on 
that day when the Piesident was addressing 
both the Houses of Parliament in a joint 
session.

Although it is not provided in the 
recommendations which were made by the 
Committee in 1963 as to what kind of 
punishment according to the Rules should 
be given, it is always left open to the House 
and I would only appeal to this House that 
keeping in view the seriousness of the raa'ter 
and keeping in view the delibe'a’e interrup
tions and obstructions made by the hon. 
Member that day, this House may take a 
serious note and decide wha<- punishment 
should be given to this hon. Member.

Thank you, Sir.
1

SHRI A. K. GOPALAN (Palghat) : I
very strongly oppose the motion, Sir.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) : I have given notice of an
amendment.

SHRI KALYANASUNDARAM (Tiru- 
chirapalli) : On a point of order, Sir, I
am not now commenting on the incident or 
on the merits of the resolution, but whether 
the resolution is permissible in this House 
in this forty is my question. The joint 
session Address of the President is no doubt 
a constitutional obligation on the President 
to address openly both Houses, but it is not 
a session of this House. So, is this House 
competent to take action for an incident 
that took place in the joint session ? That 
is why, you will appreciate, even the Presi
dent's Address will have to be tabled in this 
House. Then only it forms part of the 
proceedings of this House. That is why 
that joint session is not part of the pro
ceedings of this House add that^ inci
dent cannot be a part of the proceedings 
of this House. I want to know whether 
this H >use h  competent to take action on 
an incident which took place somewhere 
else-. .(Interruptions)

MR. DEPUTY-SPEAKER : Now,
o.*der please. Now, in the first place, the 
Motion was given due notice of. It was 
consider^ (vad it was »«*pW4 by th?
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[Mr. Deputy-Speaker]

Speaker. Secondly, it has been notified. 
As you know, the Central Halt is within 
the jurisdiction of Hon. Speaker. Any
thing that happens  in the Central Hall 
comes within the jurisdiction of this House. 
Therefore, this motion is in order.

SHRI S. B. GIRT (Warangtf) : I rise 
on a point of order.  My point of order is 
this, When a Motion is brought before the 
House, we have, first of all, to estab'ish 
whether this particular hon. Member was 
involved in this on that day, that is, 23rd 
of March, because I was also present my
self, and I think somebody else was involv- 
ed. When the President was reading his 
Address, he asked him to sit down. He 
has not made any gadbud . .{Interruption)

MR. DEPUTY-SPEAKER : You can 
speak on the motion if you like. This is 
point of order.

SHRI ATAL  BIHARI  VAJPAYEE 
~~rose

MR. DEPUTY-SPEAKER : It is only 
now that I see your amendment. Accord
ing to the rules* the position is this,  I 
will read out the rule to you.  It says :

"If notice of an amendment to a 
clause or schedule of the Bill has not 
been given one day before the day on 
which the Bill is to be considered, any 
member may object to the moving 
of the amendment."

Now, I would like to know...

SHRI R. S. PANDEY (Rajnandgaon) :
1 take objection.

MR. DEPUTV-SPEAKER:  You did 
not give it according to the rules.

SHRI ATAL BIHARI VAJPAYEE : 
If the House accepts* we can take it up.

«ft srfsr ’jpns («f«nr fsNY): *ft
..  *V - - --♦V rarr n\ itY  *"» O  . ..V
HOT Wj|TW Vl«lw TOTlW *PT 31

([, firS
•WTtti

MR. DBPUTY-SPEAKEft :  I h*ve to 

guidrtf by tit? rut* of i»oo?4m* of (h*

House. I have just now pointed out to 
Shri Vajpayee ji, what the fuie says.

SHRI  KALYANASUNDARAM : I 
am trying to help you* The Chair has got 
inherent power to allow any amendment at 
any stage.

MR. DEPUTY-SPEAKER: I  have 
read out the rule to you ; 1 shall have to 
be guided by the rule.

*r> wrflf wmWt:

otw t ft* |

fcra % m wt siwst %

mm tc #5 it  fpft  ap>

m  spto % faft f1

«TTrr ^ | % <E<rc

-m $&r r̂r̂; f, §rf%?r inr 

struts  r̂r ?r̂V §m § i t

r̂rr j£ fvn wrar ftw $

ftr TTR̂fhr sot vstft  ft?  f*RT 

strife m ftrfrsr sr  f i

MR. DEPUTY-SPEAKER :  Mr. Vaj
payee you are a very senior Member and 
you know the rules.

SHRI ATAL BIHARI VAJPAYEE: 
You can suspend the rules.

MR. DEPUTY-SPEAKER: I would 
like to be guided by the House. The rule 
says, if no objection is there, I can accept 
your amendment.

But, objections are there. Therefore, I 
am sorry,

SHRI ATAL BIHARI VAJPAYEE : 
Objection to what ?

SHRI SANT BUX SINGH (Fatehpur) : 
Before there is an objection, we should 
know what Shri Atal Bihari Vajpayee's 
amendment is ?

*

SHRI ATAL BIHARI VAJPAYEE ; 
Since my amendment was not given notice 
of before* it could not be circuited, and 

the  W is, therefore, m  in
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the copies of my amendment. Before the 
amendment is put to the House for the 
opinion of the Members thereon, let the 
amendment be allowed to be retd ou t Haw 
can hon. Members take objection before 
they know what the amendment is *

MR. DEPUTY-SPEAKER : I do not 
know what their motivations are for object
ing,

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
May 1 just say a word ? This i<& a case which 
concer is not only the ruling party and the 
Government, but involves a question of the 
dignity and decorum of the whole House 
and the two Houses assembled together 
under article 87 of the Constitution, and I 
think that each one of us should try to do 
his best to maintain the dignity and deco
rum of the House.

SHRI A. K. GOPALAN: I am 
opposing the motion. 1 have already said 
that.

SHRI RAJ BAHADUR : So far as the 
question of the dignity and decorum of the 
House is concerned, we are all agreed. 
Regarding the amendment

MR. DEPUTY-SPEAKER : We are not 
discussing the amendment now.

SHRI RAJ BAHADUR ; We have no 
objection to the amendment being moved.

MR. DEPUTY-SPEAKER : Does Shri 
R. S. Pandey withdraw his objection ?

SHRI R. S. PANDEY : Yes, certainly, 
I do.

SHRI SEZHIYAN (Kumbakonam) : 
Rule 38 may be suspended ..

MR. DEPUTY -SPEAKER : Now, they 
have withdrawn their objection. Therefore, 
I shall allow Shri Atal Bihari Vajpayee to 
move the amendment.

SHRI ATAL BIHARI 'VAJPAYEE :1 
b«t to  m ove:

hat the Motion-**

W f e r  " v m w  of

conduct of Shri Ram Deo Singh 
who created obstruction and showed 
disrespect to the President on the 
solemn occasion o f his Address/’ 
substitute “resolves that a  Com
mittee consisting of 15 Members of 
this House be nominated by the 
Speaker to go into the question of 
alleged disorderly conduct of Shri 
Ram Deo Singh at the time of the 
President’s Address” , and

{!) for “ and condemn* his xmdesiraWe, 
undignified and unbecoming be
haviour.”
substitute “ and make a report to 
the House by the 1st July, 1971**.

SHRI AMRIT NAHATA (Barmer) : 
This is a typical alliance between SSP and 
Jan Sangh

SHRI A. K. GOPALAN : The motion 
has been given notice of and after that, 
very cleverly some amendments have been 
tabled.

AN HON, MEMBER : 'Cleverly’ ?

SHRI A. K. GOPALAN: I say ‘cleverly’. 
I have the right to say ‘cleverly*. Can I 
not say ‘cleverly’ ? Do I not have the 
right to choose my expression ? If I have* 
what objection can be there to the word 
‘cleverly’ ?

It is very unfortunate that something 
happened on that day. One may agree or 
one may disagree with it. One may ap
prove of it or one may not approve of the 
subject-matter of that discussion. But In 
the motion it has been said that the House 
strongly disapproves of the conduct of the 
hon. Member and the disrespect shown to 
the President. My opinion is that there 
was no disrespect shown to the President. 
If disrespect is shown to the President, the 
whole responsibility lies on the ruling party. 
For, a similar thing had happened before, 
and after that, the ruling party might have 
thought of some procedure to restore order; 
after alt, the Speaker was also there, and 
authority should have been given to the 
Speaker to control the situation. But what 
authority was not given and that was not 
thought of. So, the President had to te t 
up ; he w*s agitated and h* b*d to apeak. 
AfwtobM i» It ?0$fwfc4
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{Shr( A, &, Oopalan] 
ihey should have remained there ? They 
ui*derstGo4 that nobody else supported them. 
£fter saying something emotionally, they 
went out of the meeting, and they did not 
stay there; they %ent out of the joint 
session. If they had stayed there and they 
had created a situation in which they could 
have fceen turned out, then that would have 
been something. That is disrespect. But 
in a moment of emotion, they wanted to say 
something.

The object of this motion is to suppress 
the Opposition, to terrorise them and to 
tell them : ‘If you tell anything, then you 
will be gagged*. That is the object of this 
motion. Let the people decide if a member 
has done something which is considered to 
be disrespectful.

SOME HON. MEMBERS : No.

SHRT A. K. GOPALAN : You can say 
‘no*. But ! ca.i say ‘yes’. I am expressing 
my opinion which I have got the right to do 
here. When they are speaking, they can 
say «no* to express their opinion.

So I say this has been brought forward 
to terrorise the Opposition. The people have 
elected us. Those who have been elected 
and come here belong to all classes, different 
sections of people in this country. What 
seems to be decent to one section or class 
may not appear to be so to another section 
a t class, ft is not as if there is a rule about 
decency, decorum and all those things. So 
when says if one says something, his con
duct is to be questioned, it will be a difficult 
position.

I strongly oppose this Motion. It may 
lead to more disorder. Not only when 
there is a joint session but here also dis
orders may come.

16.32 hrs.

[Mr. Speaker in the Chair]

X say every member here has got a  right 
to express his views. When he speaks, he 
does so m a representative capacity. There 
are certain very intolerable things that are 
Ikappening in the country outside aad one 
may lost one*« temper and may say some
thing that maty appear unptcasai*.

T tefln* petal k  few f c w  ww q« <p».

respect shown to the President. If there 
was disrespect shown, it was because the 
ruling party did not think of giving power 
to the Speaker, who was present, to control 
the proceedings, when the President H ad
dressing the two Hou$es.

1 strongly oppose the Motion.

SHRI INPRA41T GUPTA (Alipore) : 1 
oppose the Motion and support the amend
ment moved by Shri Vajpayee.

There can be no doubt that the personal 
behaviour of Shri Ram Deo Singh on that 
day was certainiy impolite and offensive. I 
do not think there can be two opinions 
about that. I do not agree with Shri 
Gopalan that because certain things are 
happening in the country outside, therefore, 
they should be raised in any manner one 
thinks desirable on that particular occasion. 
There are other means and other occasions 
on which these issues can be raised. Other
wise, carried to its logical conclusion, Shri 
Gopalan’s argument would mean that when
ever the two Houses assemble together to 
be addressed by the President, all the 750 
members can get up and raise any issues 
which they consider deserve to be raised 
there. Then there wiH no Address to the 
joint session.

SHRI SEZH1YAN : There will be ad
dresses ’

SHRT INDRAJIT GUPTA : We have 
to look at it against a certain background. 
Many members of the Fourth Lok Sabha 
who are here will not consider that 1 am 
cxagerating when 1 say that practically day 
in and day out during the Fourth Lok 
Sabha, the authority of the Chair was being 
flouted. We have witnessed scenes hare 
beside which what happened that day in the 
Central Hall pales into insignificance. But 
we did not take any action. Am 1 to trader- 
stand, that action was not taken simply 
because at that time, the ruling party did 
not command the majority it commands 
today ? Much worse things have ^happened 
in this House. Are we suggesting I that the 
authority o f the Chair in  the LokjSabha is 
something which fchottfc} command lesser
m p w  jfo* t t i & m  ?
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SHRI K. D. MALVIYA (Doma.iaganj): 
Does he not see the difference between the 
two-' disorder here and indiscipline there ?

SHRI 1NDRAJ1T GUPTA ; 1 would 
also support Shri Gopalan on this point, I 
raised it the other day in another place.

I do think there is a lacuna in the rules 
of procedure or in the Constitution. When 
the two Houses meet together to transact 
legislative business, the rule is very clear. 
The Speaker of the I<ok Sabha is the pre
siding officer in that joint session.

But when the two Houses arc assembled 
together (o be addressed by the President, 
there is nothing clear in the rules as to who 
consulates the Chair there. The President 
comes there to inaugurate a session of 
Parliament, to deliver an Address, but it is 
not at all clear as to who constitutes the 
Chair during that joint session which is 
addressed by the President.

Is the President to function as the Chair? 
It does not say so anywhere. I regret to 
say that a situation was creatcd that day in 
which the President was put in a position 
where an> observer would have thought that 
he was functioning as the Chair. I do not 
think that is what is meant to be his role 
there.

Certainly the Speaker of the I.ok Sabha 
is not clcarly anywhere invested with the 
responsibility of functioning as the presiding 
authority in that joint session where the 
President makes his Address. There is a 
lacuna here. It should be remedied. This 
thing should be cleared, and something 
should be provided so that there can be no 
tyo opinions about that in future. Other
wise we may be put in a much more difficult 
and embarrassing situation over and over 
again.

Thirdly, 1 do not go into the merits of 
the particular issue which was sought to be 
raised by certain Members, in that unbecom
ing fashion, but we have also to recognise 
that after all a day will come, the sooner it 
comes the better in my opinion, when the 
President, whoever he may be and from 
whichever part of the country he may 
come, can address the joint session in 
his own mother tongue and there will be no 
difficulty for other Members in understand
ing it bt cause of facilities being provided, 
“facilities which are not provided today, 
there is nothing wrong in visualising a

situation where the President of India will 
be able to address the joint Houses in his 
own mother tongue without any difficulty 
for the Members to understand him.

We should also take into account the 
fact which many Members have brought to 
our notice that Shri Ram Deo Singh is a 
new Member. I presume he is a new Member 
who has no previous experience. I do not 
know his background at all. 1 also think 
that perhaps he might not have acted the 
way he did if he had not been inspired by 
some senior leaders of his party. 1 do not 
wish to mention them because they are not 
Members of this House. But certainly I 
would not excuse them.

Further, in the Fourth Lok Sabha wc 
were helpless spectators, and the ruling party 
was a helpless spectator because it was a 
minority Government, it did not have this 
massive steam roller majority which it wants 
to use today to pass this motion.

Therefore, let us be a little realistic. And 
so I would appeal to the Government, rather 
to the sponsors of the motion as it stands 
here, to withdraw it and accept the amend
ment which has been moved by my hon. 
friend Shri Vajpayee, which is much more 
reasonable, because it implies in my opinion 
that the Committee which will be set up 
should not confine its work only to judging 
whether Shri Ram Deo Singh that day had 
behaved m a disorderly manner or not. Of 
course, they will go into that also, but they 
should go into the wider question whether 
the procedure that is laid down for this 
occasion when the two Houses assembled 
together are addressed by the President, is 
adequate or not to cover all contingencies 
and whether any lacunae or omissions are 
there in the procedure which should be 
removed, and they should make recommen
dations on that point also.

These are our submissions, Wc support 
the amendment.

SHRI K. MANOHARAN (Madras 
South) : I am one of the Movers of this 
motion. The Parliamentary Affairs Minis* 
ters and some others have told me that 
Shri Ram Deo Singh is a new Member of 
the House, and rightly pointed out by *iy 
hon. friend Shri Indrajit Gupta, probably he 
is not aware of the implications of this issue, 
but about one thing 1 am definite. I *.grce 
with Shri lndrajit Gupta that he was inspired
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05bri K.. Manoharam]

by certain people who are, I  am sorry to 
say, frustrated by the election returns of a 
particular constituency.

I am not discussing it because that 
person is not a Member of our House, t  
haVe got respect for the age, intelligence and 
experience of Shri A. K. Gopalan. But I 
cannot concur with him today when he says 
that we have been elected by the people of 
different political persuasions and different 
political temperaments and different political 
ideologies and therefore if anybody wants 
to ventilate the grievances of the people, he 
must be given due chance to express himself 
even ifl the President is addressing both 
Houses of Parliament. The President is the 
linch pin of the Constitution and when he 
is addressing both Houses of Parliament, he 
must be listened to with due respect. If 
anybody has anything to say on that, he 
has enough opportunity while discussing the 
President's Address in either House of 
Parliament. I think ours i« a democracy 
which is getting more mature. We arc 
expected to follow some norms and codes of 
conduct, and if anybody says that he is not 
interested in doing so, that he does not mind 
the Constitution going to the sea, that he 
does not mind the rules and regulations 
going to the gutter, I do not think I should 
answer that.

I  am told he is a new Member, bu he 
has committed this offence. The fact that 
he is a new Member does not mitigate the 
offence he has committed. But because of 
his lack of knowledge of the grave nature 
of the issue involved I think his actidn can 
be condoned by this. House. That is exactly 
the reason why I am inclined to accept the 
amendment moved by Shri Vajpayee. 
Normally I shall never accept any amend- 
meat moved by him •-(Interruptions)* .this 
ttme he wants to have a complete compro
mise and he wants to save the whole 
situation.*.

AN HON. MEMBER : For you ?

SHRI K. MANOHARAN : Not for 
me. T b m  was a feeling that somehow or 
the other a  compromise must be found out. 
And this is the first time that Mr. Vajpayee 
has come forward with a  compromise. I  am 
hapity' about it, Considering all this we 
leel that tine particular action of this Member

who had treated this disorderly scene when 
the President was speaking may be condoned.

. According to the amendment that has been 
moved, a committee of 15 members can be 
constituted by you, Sir, in your wisdom and 
as Mr. Indrajit Gupta has rightly pointed 
out...

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Drop it here and now*

SHRI K. MANOHARAN : Cannot he 
keep quiet ? Calcutta is being displayed here. 
And on behalf of my Party I want to place 
on record our views. To create a disorderly 
act and scene with a deliberate design of 
destroying the solemnity of the occasion 
when the President of India who is the linch
pin of the Constitution and part of our 
Parliament is addressing both Houses of 
Parliament ts not only not in keeping with 
the dignity and decorum of Parliament but 
also creating a very obnoxious and abomin
able precedent.

1 am sure, this House which represents 
different and opposing political persuasions 
would bear with me in the matter.

With feeling I am speaking today. Twice 
such kinds of incidents took place. A 
special Committee had already gone into 
them and given out its findings m the year 
1963 which were adopted by the House in 
1968.

I am one of those who believe that 
proper climatic conditions must be created 
and we must cultivate the habit of following 
certain norms and rules already laid down. 
I have been informed that Mr, Ram Deo 
Singh is a  new Member. This does not 
mean that the offence committed by the 
Member can be justified. Being a new 
Member this can be condoned. But the 
problem does not stop there. That is precisely 
why I accept the amendment moved by Shri 
Vajpayee. With the concurrence of my hon. 
friends Shri Inderjit Maihotra and Shri 
Nihar Rattan Laskar, 1 think they will
follow suit, I withdraw this motion......
(Interruptions).

SttRI R. J>. BHANDARE (Bombay 
Central): While moving the amendment, 
Mr. Man&bar&n and other Members have 
raised certain points of constitutional 
importance. But tot sne tea him and the
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Members opposite that there are no constitu
tional points involved In this matter. There 
is per se the unbecoming behaviour of Shri 
Ram Deo Singh* and that is a question 
beyond any shadow of doubt, because we 
have got to define Parliament as it is. 
Parliament, constituted as it is, consists of 
the Lok Sabha, Rajya Sabha and the Presi
dent. These three constituents, constituting 
together, form the Parliament. Therefore, 
under article 87, when a special session of 
both the Houses is being addressed by the 
President it is a Parliament and it cannot be 
challenged or it cannot be doubted. In 
that sense, any person, whatever the place 
and position he may occupy, whether he is 
a newcomer or a very senior Member his 
behaviour cannot be condoned, but I acccpt 
the amendment for some other reasons.

Sir, I am accepting the amendment for 
three reasons mainly.

AN HON. MEMBER : Why ?

SHRI R. D. BHANDARE : Kindly 
listen to my reasons. 1 am not challenging 
the constitutionality or otherwise or the 
propriety of the resolution as such.

MR. -SPEAKER : You can very well
support it, but not accept it. You are not 
amongst the movers. You can support the 
amendment but not accept it.

SHRI R. D. BHANDARE : f am
supporting the amendment. But 1 was just 
trying to deal with the constitutional pro
priety of the proposition laid before this 
House, and in that sense only 1 said that 
this per se constitutes misbehaviour on the 
part of Shri Ram Deo Singh. But 1 am 
prepared to give him a latitude by accepting 
the amendment for three reasons.

First, wc would like to give some 
opportunity to the Member to explain his 
conduct. The amendment speaks of one 
fundamental proposition, namely, the 
principle of natural justice. If the resolution 
as it is accepted* without giving the Member 
any chance to explain his conduct* we will 
be condemning the Member of this hon, 
House. Therefore, on the ground or on the 
principle of natural just tee, if a Committee 
is constituted, the Member may explain his 
conduct

H ie second reason why I  am supporting

it is that—there is no denying the fact that 
his behaviour constitutes per se contempt 
because of his unbecoming behaviour—if he 
tenders aa apology before the Committee, in 
that event, there can be an end to the matter- 
For that purpose, I am supporting the 
amendment.

Third, if he tenders an unconditional 
apology, it can have a salient effect on the 
other Members. When at another time, a 
joint session is addressed by the President 
or when a new Parliament is constituted 
under the Constitution, no Member could 
behave in a manner unbecoming of his 
honourable Membership of this House. For 
these three reasons, ’ even though 1 cannot 
agree with the constitutional propositions 
raised by the Members of the Opposition, 
yet, on these three grounds, 1 would like to 
support the amendment.

With these words, 1 have done.

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : Sir, let me say very dearly 
and categorically on behalf of my party 
that we do not feel happy about the dis
turbance that took place when our dis
tinguished President was delivering his 
gracious address to the two Houses assem
bled together. But I would like equally 
clearly and emphatically to say that it was 
not a very edifying sight to us to see our 
esteemed President involved in the incident. 
The great physical exertions that were 
causcd to his august self might have been 
a painful sight to you and to many of us. 
We would like to say very clealy that we 
would liRe the majesty a id  dignity of this 
high officc to be jealously maintained. But 
we also cannot ignore the fact that there 
is a dignity and majesty attached to every 
member of this House and that also has to 
be equally jealously guarded and maintained. 
Many a lime I have an impression that this , 
dignity of an hon. member is not sought 
to be preserved in the House, may be 
because of the disorderly conduct cn the 
part of some other members ; may be some* 
times also, if 1 may say so, without any loss 
of humility, on account of the protected 
orders of the Chair, because I do agree with 
my hon. friend, Shri Oopalan, that we have 
come here to perform a public duty. If we 
find that we have no means of expressing 
our sense of duty here, vve are bound to 
feel very unhappy.
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[Shri Shyamnandan MishraJ
The first thing to remember is that in 

ail these forums which are really the 
national forums for great debates, they are 
not allowed to run at a low temperature. 
If  the normal chattels of communication are 
sometimes found to be choked, we are 
bound to find very virulent outbursts of 
emotions sometimes. To that probably the 
committee which is now sought to be con
stituted might give proper attention.

But 1 find myself in a peculiar predi
cament. 1 find in the gracious address of 
the President* the very first sentence js that 
this is the joint session of the Fifth Parlia
ment of our Republic. That creates a conti- 
tutional problem. The President has been 
pleased to designated it as the joint session 
of the Fifth Parliament. Here is a pecu
liarity introduced. The concept with which 
we are familiar is the joint sitting, but the 
President has been pleased to use the con
cept of a joint session. By that, one can 
easily infer that probably the esteemed 
President meant by joint session what we 
generally mean by joint sitting. It is for 
your ruling in the circumstances to tell us,— 
If it was meant to be a joint session, as the 
all-powerful President from whom all 
powers seem to flow was pleased to desi
gnate it, than probably the responsibility 
would lie on the Chair, because it is the 
hon. Speaker who is supposed to preside 
over the joint sitting. What are we exactly 
to understand by this ? If we go by the 
words of the esteemed President, it might be 
said that there was a dereliction of duty on 
the part of the Chair, i.e. the Speaker, who 
•vas supposed to be presiding over the pro
ceedings. You may say, Mr. Speaker, that 
it is stretching the point a little loo far. But 
1 say that if it is a mistake on the part of 
those who drafted the gracious Address of 
the President, then somebody must be held 
accountable for it. It has also to be clearly 
admitted that there has been a lapse.....

SHRI R. D. BHANDARE : He is going 
beyond the purview of the discussion of this 
motion.

SHRI SHYAMNANDAN M1SHRA: 
It flows from this. What exactly was the 
natute o f tfofe two Houses as assembled on 
that occasion ?

MR. SPEAKER : He is a very dis- 
tinguised professor of English. But he is 
now meddling into the intricacies of legal 
and constitutional issues.

SHRI SHYAMNANDAN MISHRA: 
1 have been a Member of Parliament for 21 
years. I have studied not only the English 
language but also the constitutional pro
blems. I am not feeling humble about that, 
because I have dealt with this problem for
21 years.

1 want to draw your attention to this 
aspect because this motion is based on the 
nature of the gathering there. Therefore, 
either the motion has to be amended to be 
in step with the gracious Address of the 
esteemed President, or the esteemed Presi
dent's Address should not have stated that 
it was a joint session.

Lastly, 1 also feel with my hon. friend, 
Shri lndrajit Gupta, that the vacuum re
mains so far as this gathering of the two 
Houses on the occasion of the Address of 
the President is concerned. We have to fill 
in this vacuum somehow. This point lias 
arisen when there was an incident in the 
Rajasthan Assembly and this matter was 
brought up before the Rajasthan High 
Court. The High Court could not decide 
about the legality of the older of the 
Governor because the learned High Court 
was pleased to say that this was a matter 
which was pending before the Privileges 
Committee of the House. Therefore, the 
learned High Court could not pronounce 
any judgment on this matter.

Now, we have not had the advantage of 
listening to the person who is sought to be 
indicted, that is, Shri Ram Deo Singh. 
Also, so far as we rccollcct, the esteemed 
President did pa«s some orders on that 
occasion. Therefore, this should be a matter 
for serious consideration whether it was 
legal on the part of oor esteemed President 
to have passed some orders.

Therefore, I am of this view that tftjs 
Committee which is sought to be appointed 
in accordance with the amendment which 
has been moved by my hon. friend, Shri 
Vajpayee, is all what is required in the cir- 
cumstaftces in order to take a compresben- 
sive view of this matter. With these words,
1 would support the amendment of Shri 
Vitfpayee. I  think that this Committee
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would not be on all fours with the* Commi
ttee which has been appointed in the past, 
so that we should not suffer from any sense 
of the pendency in that matter, because 
there are some new dimensions of the matter 
which have opened up because of certain 
aspects which I have tried to submit to 
you.

SHRI K. D. MALVIYA : Mr. Speaker, 
Sir, frankly speaking, I am surprised at the 
opposition to the resolution that has been 
moved by iny hon. friend. It is a simple 
resolution which seeks to assert the dignity 
and decorum of the great institution that 
the Constitution has devised, that is, of the 
President. May be. that a member while 
attending the joint bession of Parliament 
rrught get emotionally moved and would 
like to say something once or twice

But we should recall the scene which 
was so unfortunate and tragic on that day 
that it did involve the honour and the 
prestige of the great institution that we 
have ourselves created through the Consti
tution.

17.00 hrs.

This Motion simply seeks to condemn 
that act of an hon. Member who might have 
been moved by excitment or by anything. 
It is not a question of condemning the 
Members so much as to maintain the dig
nity of the institution that we have ourselves 
created. Therefore, I personally would like 
the amendment to be withdrawn and this 
Motion to be supported by the House in the 
simplest manner which is nothing short 
of maintaining the dignity of the Presi
dent.

DR. KARNI SINGH (Bikaner): Mr. 
Speaker, Sir, I do realise the gravity of what 
happened on that day. But in spite of that, 1 
feel that I must oppose the Motion moved by 
my hon* friend Shri Indcr J. Malhotra and 
support Shri Vajpayee’s amendment.

I am sure, no disrespect has been meant 
to the President, as the head of the State. 
But I would like to say this much that over 
the years the definition of the word “dis
respect*’ has changed. What has been said 
before by an hon. friend that if we could 
say things to ytrn, Sir, as our Speaker, a 
person whott w c  hold in  such great respect, 
*b4 t t y  Is notw w tnw j M djsrapK t, t ta t

why should it be construed as disrespect if 
the same thing is said in the Central Hal). 
I think, there is a great deal of force in that 
argument

T agree that the hon. Member was carri
ed away by emotions. It would have been 
better if he had not said so. I remember, 
some years ago, when such scenes were 
created in the Central Hall, the mood of 
the country and the House was different 
then. The world was not passing through 
a permissive society phase. But today, the 
situation is different. What was twenty 
years ago considered as disrespect may not 
necessarily mean the same thing today.

The Prime Minister has told us that the 
country is passing through a new phase and 
a new mood prevails in the country. This 
new mood reflects not only in the country at 
large but it reflects in this House as well. 
There are many youngmen elected to this 
Tlouse today who are in their middle twenties, 
How do you expect that that generation 
will show the same respect to authority 
that my generation or my father’s generation 
showed who might still be sitting in this 
House ?

A dynamic change is overwhelming the 
world, whether we like it or not and this 
permissive society, again, whether we like or 
not, is beginning to assert itself in every 
walk of life through out the world. To 
lebel against authority is something that wc 
will have to learn to live with. I, therefore, 
request that this matter should be approach
ed realistically. The Members of Parlia
ment are not school boys to be whipped 
into shape. The more you try to whip 
them into shape, the more rebel you will 
face.

1 would very humbly submit to this 
HcAise that Shri Vajpayee’s amendment is a 
via media. The House may very kindly 
accept that because, don’t push even a small 
minority Opposition, as it is, too far that 
one day even more unseemly behaviour 
will be seen when the President 'Addresses 
both the Houses of Parliament. I do not say 
it as a threat. But I do feel that as res
ponsible citizens we must anticipate such 
things and take such steps that we do not 
force such unseemly things to happen in our 
country.

So much has been tokt to everybody 
Mkw  the (hanging tta t yo»
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{Dr. Rami Singh] 
to the new change and that you adjust to 
the new thinking. I think, exactly the same 
new thinking has to be applied even in our 
relations with each other in this Mouse.

Sir* ten years from now, the word 
“reapect” or "authority” will almost dis
appear and will only be read in the history 
books. Twenty years from now what we 
consider as disrespect our children will not 
even consider it as disrespect. I would ask 
you : When we a few years ago spoke to 
our fathers, the respect that we showed to 
them and the respect that we get from our 
grown-up sons today is quite different. It is 
not that there k  anything wrong in that 
(Interruptions)

«f t o i : i r $ Trsrr

% t o #  if $  $ m . . .

(wwrowr)...

* to  fan ? : w  T r^ rra r
arr m *rrfo ?pt 
| , ^ r t  f t

t  #  ’RT’T I . . .

( a g v w r)

* f •  H i t : $  f
*rsf)r srrwV srrftr 11...

(wrwar)...5RT«T wtPrhrt 5f

*rrr sf* *ttt f  %*r m r $ r f r r

# ^f«fr «rTT  ̂ 1 1 ...

I believe in Nehrnji’s socialism. 1 don’t 
believe in caste.

Mr, Speaker, Sir, there was a time when 
as the Head of the State went by, people 
folded their hands and showed respect and 
people went down on their knees and hands. 
To-day, If the President goes by in India, 
it U entirely npto the citizen whether he 
shows respect: or not, What 1 wish to wy, 
&r, is w i f t i g  m

correct to use the same yardstick that you 
used twenty yean ago, to-day to deal with 
Members of Parliament to-day.

And with that, 1 would once more 
request that Mr. Vajpayee's amendment be 
accepted.

SHRI N. K. P. SALVE (Betul): Sir, I 
rise to support the motion. I think it is 
entirely necessary that without mincing 
words or without mincing matters, things 
should be made clear and it should be made 
known to the Opposition and everybody 
concerned here that we want to support 
this motion because we want an unequivocal 
and categorical condemnation, disapproval 
and indignation of this House recorded for 
what has been unanimously described as an 
unfortunate and tragic episode.

Sir, it is unfortunate that the entire pur
pose and perspective of the motion has been 
grossly misunderstood by Sarvashri Gopalan, 
Gupta, Dr. Kami Singh and not to speak 
of Mr. Shyamnandan Mishra who excels in 
irrelevance. My submission is that so far 
as Mr. Gopalan is concerned, his entire 
argument proceed upon a concession that 
the person concerned had indulged in a 
behaviour which was undignified, unseemly 
an unworthy of a Member of Parliament, 
yet, he said, ‘Should this House penalise 
this man, It would tantamount to terrorising 
the Opposition because it is a microscopic 
Opposition.* Sir, this is an exceptional 
argument and by this argument, it only 
means that a microscopic minority wants to 
terrorise the majority or what ? A guilty 
person ought to be punished, never mind to 
which Party he belongs. It is the guilt that 
matters. In all fairness, Mr. Gopalan said 
that he was guilty of unworthy and un
dignified behaviour, Further, it was stated 
that rt was an emotional outburst There
fore, they said—something- . (Interruptions). 
This is far more undignified-niefending 
somethi ig which is absolutely indefensible. 
It was, however, sought to be defended that 
it was an emotional outburst and it was a 
new Member who indulged in this indecent 
behaviour. I can understand if he Is a new 
Member but he is taking resource always to 
something ctf which this country haa lateen 
very critical, something of which Shi# cowatty 
has been aide and the country*# electorate 
hfti disapproved of the extremely fawawgBB**
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ble and undignified manner in which the 
Opposition has been conducting itself in the 
Fourth Lok Sabha,

Mr. Jndrsyit Gupta says in the Fourth 
Lok Sabha, times out of number, the 
authority of the Chair was flouted. And 
what happens once the authority was 
flouted ? I wish to make it dear that it is 
precisely this attitude we want to put an 
end to once for all and if for nothing else, 
it is for this reason, this motion should be 
passed.

A word more about the flouting the 
authority of the Chair. Sometime ago, you 
were not here. Deputy Speaker was 
in the Chair. One of the hon. Members 
went on showering all sorts of invectives 
and undignified language saying, ‘Your 
ruling Party is fraud. We are elected by 
the people. * as if we are elected by 
somebody else. We are also elected by 
the people. And the Deputy Speaker had 
to rest content by saying that nothing would 
be recorded. Sir, it is this attitude, we want 
to condemn. \ What has happened in the 
Fourth Lok Sabha has been something very 
unfortunate. That has not laid down a 
moral code in the public life. That has not 
laid down proper codes of deccncy in public 
life. It is now we want to establish ̂ -{Inter
ruptions). Sir, if the stability to which 
President has referred in his speech is to 
have any meaning, it must first come here 
and the stability will mean that we shall 
never consider the rules as our private pro
perty, rules are not negotiable and never 
shall we flout the authority of the Chair nor 
shall we ever allow it to be flouted by them. 
Therefore, Sir, my respectful submission 
is this, that this Motion has to be consider
ed in this light.

And then, a word about Mr, Vajpayee’s 
amendment.

A whole lot has been talked about 
justice, equity and good conscience. My 
learned friend Shri Bhandare made an ex
tremely passionate plea that in case we do 
not go in for the Committee suggested by 
Shri Vajpayee in his amendment, may be* 
there would be palpable denial of natural 
justice to the guilty person, t  only wish to 
submit one thing. As the gentleman con
cerned was passing the chair that I was 
occupying, with my ears, I heard abuses 
hurled at me and o therv-and  they are not 
p m  O ftftw  (Wtjpn,-«Bd b«tailed

us as shameless people, slave of the British 
people, the British language and what not. 
Sir, this is what we heard ourselves. It is 
said to put up a facade, to put up the 
pretence of justice, things like that is neces
sary. We have seen that his behaviour is 
undignified. It was indecent. It was ac
cepted by everybody else. Then, why have 
this talk like this ?

With respectful submission, I  wish to 
submit that I completely disapprove of the 
amendment of the opposition.

Finally, I don't con$ider that these 
people had any nexus with the avowed 
object of Hindi. I happen to be one who 
want that Hindi must grow in this country 
as stated by Mr. Indrajit Gupta, as quickly 
as possible, But it is these types of friends 
who have ruined the prospects of Hindi. 
If such friends are got rid of then there will 
be no fear for Hindi. Unprincipled politi
cians, for cheap publicity and cheap popu
larity, adopt these techniques. Therefore, 
Sir, their behaviour must be condemned.

Finally, I will quote a philosopher who 
has stated—

“ Unprincipled and disobedient men,
if saved from gallows, are reserved for
the rack to be tortured by posterity.*’

SHRI UNNIKRISH NAN (Badagara) .* 
Mr. Speaker, Sir, it is rather disagreeable 
for a new member to cross swords with 
veteran parliamentarians like Mr. A. K. 
Gopalan, Dr. Kami Singh and others. But 
I am afraid, the question involved here is 
something concerning the very existence of 
our democratic frame work that new Mem
bers like me will have to stand up here to 
defend it, and also because this involves 
some basic and fundamental principles.

First of all 1 want to mollify the wound
ed feelings and sentiments of Maharaja 
Dr. Kami Singh when he spoke about the 
days of his tost authority with great 
nostalgia-.,

DR. KARNY SINGH : When did 1 say 
that ?

SHRI UNNI&RISHNAN : I am just 
assuming or deducting from what you said...

D R. KARNI SINGH : You m ' M  
assume something like that.
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$HR* UN ĴOMSHNAN : You talked 
about permissive society atid gave a socio- 
logical explanation also, as to how society 
is evolving. Naturally as a Maharaja with 
lost authority he knows best afrout these 
thiags. If  1 am wrong l  stand corrected ; 
but this is ho# X have understood him.

So, Sir, 1 want to assuage his wounded 
feelings. But I must say, what we are 
trying to do here to'day by supporting this 
motion, is not in relation to one single 
specific act,—although we are specifically 
condemning it,—but it is something more 
than that, which we are trying to condemn— 
that is, what has come to be known as 
•*R*fWaht*sni0—another kind of Charlata
nism in oar political life Which is trying to 
be a  small menace to Our groat democracy 
atod this must be condemned. If it was 
RIq Naraft* alone, I would have possibly 
asked him to be sent to the nearest circus 
tent to carry on with his performances. 
But since this infectious pattern has been 
set, this has got to be condemned and this 
can only be condemned by this House which 
is the repository of our sovereignty.

Shri A. K , Oopalan was good enough 
to raise another point. He asked 'who b 
to decide ? Who is to decide what the 
norms are ? Who is to decide what are 
good manners ?’ and so on, I agree with 
him. In a fundamental sense, I agree with
him. It is like discussing ‘Brahma’. Who
can define Brahma ? Some Philosopher 
had asked 'Who can define Brahma*. In 
the same way, Shri A. K Gopalan has 
asked ‘Who is to decide r  1 agree with 
him. It is a  continuous evolutionary pro
cess, something which is continuously evolv
ing. But he also said, tel the people
decide. When the people decide a few 
weeks ago, he was good enough to say 
that it was not the victory of the
people but it was the victory of the money* 
power. So, Shri A, K. Gopalan can go on 
changing his definitions. I have consider- 
able respect for him because he comes from 
my State and he has played a notable part 
during the Independence struggle there in 
our State, and, therefore, I respect him. 
Hat I tun unable to follow his logic and his 
present-day definitions which keep on 
changing every day.

So, this ts something basic* namely 
whether we stoottfd have iSmtemby *ad

function within the specific framework of 
parliamentary institutions, and whether such 
institutions should have certain nouns and 
so on.

That is exctly what is being challenged 
today by "Raj-Narain ism” . I am not con
demning Shri Ram Deo Singh who may be 
a very affable person and who may be a 
very nice person ; in fact, I do not know 
Who he is, but I know more about his 
mentor, because once I happened along with 
Prof. Dandavate and others to belong to 
the same political party. So, I know more 
about that person, and he needs no defence 
But today, hiB party's ‘Samyukta, socialism’ 
has been substituted by *Raj-Narain-is>m’, 
which is charlatanism and a menace to our 
democratic frame-work. This must be 
strongly condemned so that we can survive 
as a democratic nation, and our Parliamen
tary institutions can carry on m the normal 
manner. So, I strongly support this motion, 
and I completely oppose all the amendments 
which have been moved here

SHRI S. M. BANERJEE (Kanpur) • 
Let us have a closure of the debate nou

SHRI JYOTIRMOY BOSU . When 
we are so much hard pressed for time, why 
prolong this debate ? Let us have closure 
now

SHRI G . VISWANATHAN (Wandi- 
wash): Let us know the mmd of Govern
ment whether they are accepting the amend
ment or not *

m y r m  ($*?rt) : s*r 

m  «wr, % srtor

1 1  *rsr srpf arfsfr ^
sftfkfo i

SHRI SEZHIYAN: There is amendment 
moved by Shri Atal Bihari Vajpayee. Let 
us know whether Government are accepting 
the amendment or not.

SHRI MOHAN DHARIA (Poona): It 
is not ia question of the Government accept
ing the amendment.*.

SH&I IND52R & MALHOTRA ; U if 
qot 1} Q p m m m t  mot^o*
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SHRI MOHAN DHAR1A : I think it 
is a matter of privilege. Under these 
circumstances, it should not to the voice of 
Government but it should be the voice of 
the Members which should prevail.

SHRI INDER J. MALHOTRA : It is 
not a Government motion. It is my motion. 
Who is Government to accept the amend
ment ? Who is to decidc it ?

MR. SPEAKER : The hon. Member
is quite r ght.

SHRI MURASOLl MARAN (Madras 
South) : I would like to know whether it
is a private Member’s motion or a Govern
ment motion.

MR. SPEAKER : The hon. Member
should know that this motion lifts been 
moved by three Members and not the 
Government.

SHRI G. V1SWANATHAN : It has 
been put under Government business.

SHRI MURASOLl MARAN : It has 
been listed under Government business.

MR. SPEAKER : Government have 
given some time out of their time. It is a 
no-day-yet-named motion.

SHRI MOHAN DHARIA : Since
many hon. Members have already partici
pated in the debate, 1 would not take very 
long. 1 would like to submit that I am 
here to share the feeling^ of the Mover of 
the motion, Shri Indcr J. Mailiotra. At 
the same time, let us not forget that an 
amendment has been moved by Shri Atai 
Bihari Vajpayee which seeks to create a good 
mechanism also for the futune. I would 
like to request Shri Indcr S, Malhotra to 
consider the amendment. By his motion, 
at the most, we may condemn the behaviour 
of the hon. Member who may have mis
behaved on that day, but if we set up a 
Committee, naturally, that committee will 
go into the various aspects of the matter.

That Committee can recommend to the 
House the action that should be taken in 
future to avoid such incidents. So this 
shall hftye to be constructed in a wider
perfective*

\

The second aspect is this. Let us not 
treat the whole of the Opposition as irres
ponsible behaviour of one Member; let us 
not alienate the whole Opposition like that. 
Let U:s be fair. Tn the interest of my own 
party, 1 would like to appeal to all its 
Members and say that if we can take the 
Opposition into confidence, let us do so. 
Therefore, 1 would request Shri Malhotra 
to accept the amendment. Of course, 1 
want to make clear that I am condemning 
such sort of behaviour, but to be frank, it 
is not this hon. Member, but the hon. 
Member, Shri Raj Narain* who does not 
happen to be a Member of this House...

( W R ^ )  : w r c r  
$  TOE ’RPFB s r r i r  vJSHT 'fTjpTT 

£  I 3ft W  TOT % 3ft ^

t o t  *frr snrsqr t o  t o ?  m  t o t  

** O T ft grreftwqT ^  art |  ?

SHRI MOHAN DHARIA : 1 have 
not said anything against Shri Raj Narain.

MR. SPEAKER : Your suggestion is 
to give it a wider, general scope. But this 
motion only relates to this particular 
incident

SHRI MOHAN DHARIA : Before 
listening to my complete sentence, he got 
up. I vas going to say that Shri Rqj Narain 
being not a member of this House cannot 
be discussed here. But I must say that we 
all witnessed the incident. All of us know 
who is more responsible in this matter. 
Instead of going into ait those details, I am 
here to submit that it is our responsibility 
to see that the importance, dignity wad 
sovereignty of this great institution in this 
country is properly maintained and decorum 
is properly observed. Naturally, it is the 
behaviour of members from both sides of 
the House that can make this possible, it 
would be possible for the Committed to go 
into this aspect and to report to us.

May 1 request Shri Malhotra to accept 
the amendment ? Let this matter go to 
the Committee. Let hon. members cotfoc 
there and let the Committee make its 
recojrtme idatiom as to the guideline* f*>r 
future behaviour.
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MR* SPBAKBR His suggestion is 
for a comprehensive review fat future 
behaviour. But as 1 see it, Shri Vajpayee’s 
amendment only says that a Committee 
consisting of 15 Members of this House be 
nominated by the Speaker to go into the 
question of the conduct of Shri Ram Deo 
Singh. So only one particular incident is 
alluded to here and nothing else.

I  think enough has been said on this.

SHRI AMftfT NAHATA (Banner) : 
On a point of order. Shri Vajpayee has 
moved a substitute motion. This amend
ment was not tabled in time, Then the 
Dy. Speaker who was m  the Chair then 
wanted to know whether any member would 
object to the amendment or not. Of 
course, some hon. members objected. Then 
the objection was withdrawn.

But ray objection is that this amend
ment is not an amendment. It is virtually 
a substitute nation. In the garb of an 
amendment. Shri Vajpayee has moved a 
substitute motion, an alternative motion, 
which should not he allowed.

Secondly, it has been said that the hon. 
Member is a new member. The Motion of 
Shri Malhotra only condemns the incident; 
it does not even recommend any punishmant.
I think there cannot be a greater concession 
than this that the event must be condemned. 
If a committee is set up, it will go into the 
whole question. That means this House 
leaves the issue open as to whether that 
incident is indecent at all. As to whether 
the incident was indecent or not—even that 
becomes a subject of examination for the 
committee.

MR, SPBAKBR : It is too long a 
point of order.

So, I m a t  a rtiling whether the amend- 
meat Is a  substitute motion or not.

MR. SPEAKER: It stands already 
admitted. What can I do ?

SHRI SURENDRA MOHANTY 
(Kendrapara); While 1 yield to none in 
my anxiety to see that the dignity of this 
House is upheld, I would request the House 
not to convert itself Into a  Star Chamber to 
inflict punishment on erring Members.

It is true that what we wifaieescd on the 
occasioni the President addressing the

joint session was not edifying, but then if 
we looked for a better behaviour else, where 
we were also similarly disappointed.

The hen. Member, according to me, 
did not wilfully obstiuut the proceedings of 
the joint session. While emphasizing a 
certain viewpoint* he merely indulged in a 
certain amount of exaggerated dramatism. 
This exaggerated dramatics should not be 
taken as a wilful insult inflicted either on 
the President or the House.

In the second place, the House being 
sovereign, it can have a certain amount of 
toleration and understanding, and therefore 
I would plead with you and with the House 
to treat the matter as closed and drop the 
proceedings while condemning the act of 
indiscipline.

MR. SPEAKER ; That is what the 
resolution says.

SHRI SURENDRA MOHANTY : My
point is that no committee should be appoint* 
ed to go into this question. The recording 
of the disapproval of the House, I think, h  
enough punishment for the erring Member.

t m  s g ra  <rti : jiRTrtr

HfT tfta r 3fK t o t  I  I s w m  »f q ?  "HIT 
n*rr $ f a —

"TT'5'tfa % *rif W 3TOT ITSft Iftr 
srfer m m  * r *n* wsrfar s fa  

«r5*nrr «ft r w  4*  firs  %
3T»nr tm  arcrtaisffer a p n p t f ra a

1 1 ”

sfcP l t o w  *?pir 
»ft <r*% s ftrw t m w nw r 

srff >raT $  n r ? r  «f? 
sffosr, *tPwt, *rm , 
m w  t o  $ 1 fswr a w  w p f f i r #

*r *>r
o t  w i  * rw frr  m  m  **

*  « t r r o j  f*u*rrt w r*  f c w  
w r a r t x k  «if |  p r t  p rr*

w ro jr . f«rrt t r j s r m  »rfiwr ufltwr
m  * tit m  s w i  % »n<wr Ir w f f o
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*rr f? ro

*** #  «TT3T w r  forcr * r o  <rc t s p i
s m  f i r  srw tft *rr«nr *t$t * n ^ t  sftgrc 
Ir arre^T  gt 5Tft, ^  *PT m v z x  

3>rr, *raat ?pt m m  $ m  i 
sn r  m  m k  aft ^  ksr % srqpr 

nMV «r, *w* w  «r®T?fr ^ t  g*T
?ft ^  t o  «fr — | t  $*T 

S O T P t f # ^  ^  ^  ^  ^
T O i% sra R ? fn ^  *(TT W  FTRSfft 

jptfgft \”

“The moment you go and sit there 
you will be considered the custodian of 
democracy.”

2r x m x  ^  w ^ r  % p; sft *  t o t  M r  

«r i *r?rt ? r ^  % *r$ Tps^trfar %

srfir ^  «rf?nc t o  t, w r o r t f  
t o  * r f a * n r  ^  tftonr ^  t o  
^  1 1

qrap OTer % 3T§ TOT

T̂TfTT g-—TO*ffa HOT 7J*T **
*p> *rfe fBi «p$?rr «rr, %

^rwFsr Sr *p§r *n *ftr t o  ^ * r  
«r— eft t v  s o t  #  * m  i **  

JT r̂ t o  «w% faRTtf «rf̂ 5?rfsFcT

ap^t ft? * m r  *rfV-

WRjy flp ft $  *pt<tt * r r f^  i aw  
*nr sr** | ,  * 5  %®rsr *N tar ^ r  *pt

0  «rd$r | ,  *rsr % srfcr 
» r m  ^  |  sTO«$qrfcr sft #  

f o r  f$ «fr  *t  §  s m r  s a w  t a r r ,  f f * &  
iflrc trfrsft s M  *pt * r * w  «rr, f f ^ t  

* r * n m r > * t f  j a r r m  i

« m  wfc f  sm sft $*
*•*%, y r c ,  *nr n m m  t o *
$  i t i ^ t f m r ^ ^ i r r r o a  Tgr | P p

$ T ^ ~ * r a r W  vr, %mk % s m  

jrr»rfw-?nT^fer #  m  m w r*  f*R r «tt*t i 
^*r$?ftTO |  tfsrW  m  %
TOJft?r w « f f  % ift 1 1  *m ^ f f  st #?r 
|V tpsfqrfa 5ft r̂»r%?r ?r^ff *r**tf«Rr

% f^rq «n% «r, % ?r 

* w z  f l k  «nsrW^T a w ^ r r  «P^r k |  | —
W ^ t  fJT |

f^T $  «5rr^rr g fsp w  € t ^ r r  p f t  
i fqrt ^ft «r*R 5trr<r a rr^ tft % 

?T5ftsr?r t  ^  5^> *W
3n<rfa ^  1 1

SWT OTH ftrff (W IT ) : 8T«T«T

sfr, P r o  ®pt  * m  < rrr %
^  T O ^ k

I IT O T  « ft  T U T  ^  f?T| *PT |  I T O *  S*T
v ^ r  srga* ?rW  «p> w  t o  ^  t n w r & 
?r$- far «raWr % m ^ fh r  tofit «ft 

t w  ^  %??, str e w  ^  %*pt ^  
s r ^ ^  ? rm  | ,  «ft smrc

a r r ^ f  « rk  ^?r 
^  Jf f ^ r r  % * * ft  a f t * # -

w z r  srq'R ?fh: «flr tt* t ^
I ^ r r  t o  spr ^tcrr 1 1% ?nr

*r ^«m?r srjrftTfrftsr «fk ’snrar s r r r o j  tt 
^  ^spar 4  i w i5 t  f  f^»r % br $  
t o ^  TO?r i sre*rw

^  ?rf tfV ^f?rr ^rrpT ^  f*P $*rr* ^  
m*^fv«r ?r^Rr ^rf ?*r t o t  ^r ^ r  
«ffom*r ^*r f&vr sn^r p r r  |  f^r §*nrft 
^ r  spr aptf grnftuzrR arft <rr*?5psnr

f r̂»T I  m TC tR W  r^?T «TT*SfT w  STCRtT

< r  «tf srifnr *r <t| ftt ^ r r  w r r o j  
3 ^  ffcsft "ft w?r< wff w
s re tt  W  « i iw f a  o ti^H i 3*^% npslr 

w  m  wf^rirfe«tr 1 1...(mm)...
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*«wr : wtpt srarrar rz f t

*wr*t*qfro ftr$ : $ %ar?r s f t  
^  srwrrespr

% sfer % w f *r wf «rrf r̂r §«rr m  tft
#  fWFTST$#*> ^  ^TOfT j  fa? P̂TT̂  
irrvftv TO3T *ffr %$ 3TCf? ^  
w f t  r f f i t  i qrc*j *rrr f,%??r |  f*  srt 
ft*5t *ft stftt*  w  w  |  ^ t  
?if¥ q rf^ r f w  'Srw ?n%  3tt*t ?ft 5*r 
w r  *nrfer «*ff ?iff ?r?fV i t  i

w w r  n jften  : *ft ^ r  i 

. . . ( * w * r ) . . .

VRF* fffS (*fter) : 3T̂ T«T *T$tal 
fror^ff v r 40 v c tf  t o t  *t*tr fa#  sstt* 
s s t  |  t . . . ( « iw n f ) . . .w  % *rr fm 
mm fawn* *rrrc>T « t h  sh rt

i ssr far^r qrc <ft n?rr «r<£ *t 
*TH?fftr ?rc*tr *ro% fa^rn: «r«Rr "“R  |
%T«ft ^  srarra ts ? r f^ r  ^ tt?t stht 
*rrff*t *nnc stpt 3*r <rc wire ^
^  a t  t o :  «fhc *f?fa «str ^ r r  ? 
. . . ( * w s r ) . . .

MR. SPEAKER : May 1 request you to 
sit down ? Now, I have been shown an 
amended amendment by Shti Dharia.

SOME HON. MEMBER ro se -

MR. SPEAKER : Please sit down. You 
are alt new Members. You should wait for 
some lime. All great men waited for some
time, and they kept waiting even for two 
years, watching and studying. But you are 
standing up so soon. Kindly be patient. 
(Interruption). Kindly listen to me.

Shri Dharia showed me an amended 
Form of that amendment. Personally I  also 
bel'eve that there is some lacuna, This 
matter was discussed in the Presiding Officers* 
Conference and X happened to be the Pre
siding Officer of a State Legislature at that 
time. Later on, we had to face certain 
situation# elsewhere i*lso, Nobody knew

as to who presides over such kind of sittings. 
Actually, I was not sure as to what la the 
position. Sometimes we evolved a  formula 
that if a member of the Lower House 
creaied disorderly scenes, it h  for the 
Speaker to go into it, and if it is in 
respect of a member of the Upper House, the 
Chairman But when we got in examined 
by the legal experts, this was not found a& 
a correct procedure at> to who is presiding— 
leave aside what is the proper procedure for 
punishing such a conduct. This position is 
not known, as to who actually is presiding 
over that session. So, Mr. Dharia has 
shown me an amended form of the amend
ment, and if you allow it, he can move it 
if it is acceptable, we could

SHRI S. M. BANERJKt : Let u* know 
what it is.

SHRI N. K. P. SALVb • Sir, on a point 
of order. We are adopting an extraordinary 
procedure. Personally, I think the amend
ment is all right, though I have opposed it. 
Shri Raj Bahadur came and said that as a 
result of the amendment, if the matter goes 
to the Committee, the Committee v-iil not 
only be entitled to examine this particular 
incident but it will be able to give m  guide
lines. (Interruption).

Kindly listen to my point of order.

MR. SPEAKBR : It is not a  point of 
order.

SHRI N. K. P. SALVE : Future guide
lines are beyond the scope of the other 
amendment. So, my respectful submission 
is, the Speaker can direct the Committee to 
give us guidelines, and that will be the end 
of the matter. There is no necessity to 
proceed further.

SHRI SH1VAJI RAO S. DESHMUKH 
rose—

MR. SPEAKER : Will you please sit 
down or not ? You must know that when 
the Speaker is standing you should not 
stand. {Interruption). That ii  the only 
way to make you sit. I suggested to him 
that instead of this amendment coining up 
with a very limited scope, there should be a 
general comprehensive amendment.

Let us got the whole natter ewntoed



221 Motion re. Cond. o f CHAITRA 12, 1893 (SAKA) Member during Pres.'s Add. 222

by a committee a s  to who presides, what is 
the constitutional lacuna, what type of con* 
duct wfe expect from members when the 
Head of the State is addressing the joint 
sitting, etc. AH these matters have been 
examined off and on by State Legislatures 
and even in this House once or twice in 
1963 and 1968, but so many views have been 
expressed on it. It is much better the 
amendment is such as would enable us to 
re-examine the whole issue. Even if there 
is a need for a Constitutional amendment, 
we should not shirk it. i  et us finish with 
it once and for all. What can the President 
do ? There is no authority either of the 
Speaker or of the Chairman of the Rajya 
Sabha. Should we allow ourselves to be 
held to ransom and keep on watching the 
disorderly scene ? The President has 
patience, but there is a limit to it. Let us 
get it examiaed.

SHRI MOHAN DHARIA : With your 
permission, Sir, I beg to move :

In the first line of the Motion, delete 
the uords “ strongly disapproves of" and 
substitute the words “ is deeply concerned 
at."

In the sceond line, after the word 
uwho”, add “ is alleged to have*’

In line 5, after the word "and” , delete 
the rest and add—

"therefore resolves that a Committee 
consisting of 15 Members of this House 
be constituted by the Hon’ble Speaker 
to go into ihe matter in all details and 
to suggest suitable action and also guide
lines for the future by the first week of 
the next Session” .

MR- SPEAKER : If need be, Members 
of the Rajya Sabha mav' also bp associated 
with it. This will be treated as a separate 
motion and the other motion may be with
drawn.

SHRI A, JC GOPALAN : If the amend
ment is that a committee should be appoint* 
<ed to go into the question as to who should 
be the controlling authority as far as future 
procedure is concerned, we have no 
objection. Bat If It is also to go into the 
question of the behaviour of the member, 
then we have to oppose it,

listening to the observations ftmde here, 
especially your observation about the whole 
incident and its wider aspects, I have no 
objection to accept the amendment read out 
by Mr. Mohan Dharia if it is added at the 
end of the motion.

SHRI R. D. BHANDARE : This is a  
fresh, independent amendment to the motion.

MR. SPEAKER : If it is to be treated 
as a separate motion, how will you fit it 
with the present motion of Mr. Malhotra ?

SHRI R. D. BHANDARE : There is a 
motion before the House. To that an 
amendment was moved. There can be no 
amendment to the amendment. A fresh 
amendment may be moved to the original 
motion. Mr. Mohan Dharia’s amendment 
may be accepted as a fresh amendment to 
the original motion.

MR. SPFAKER : We leave it to Mr. 
Malhotra whether he wants to keep his 
motion or withdraw it. But we will treat 
this motion as a separate motion.

SHRI R. D. BHANDARE : If it is taken 
as a separate motion, then it would be a 
substitute motion which is not permissible 
under the rules. But there can be a fresh 
amendment to the motion in a modified 
form, so that that formula could be fitted 
into the original motion.

SHRI N. K. P. SALVE : Sir, kindly 
have a look at the motion itself. It in terms 
says “and condemns his undesirable, un
dignified and unbecoming behaviour/* 
Having done this, for what do we go to the 
Committee ? The whole thing is reduced to 
sheer absurdity, I am suggesting a way out. 
Therefore, we should delete the last part 
and add the modified amendment so that 
the entire motion, together with the amend
ment, does not make lack of sense, with due 
respect.

SHRI RAJ BAHADUR : It is entirely 
up to the mover of the resolution, Shri 
Inder J. Malhotra, to accept either one 
amendment or the other. There are two 
amendments before him, one by Shri 
Vajpayee and a e th e r  by Shri Mohan 
Dharia. He is entirely free <0 accept any. 
one he tikes,
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SHRI JYOTIRMOY BOSU : Sir, under 
rule 3401 move that the debate on this be 
adjourned so that we can take up more im
portant ,items.

MR. SPEAKER: I am inclined to 
agree with the suggestion of Shri Jyotirmoy 
Ba$u. Let us adjourn the consideration of 
this motion to the next session. In the 
mean time, we will examine it. We will 
now leave it as it is and take up the next 
item. I hope all of you agree to this.

SHRI RAJ BAHADUR: We do not 
agree to this. We have discussed it and we 
have spent so much time on it. Let us dis
pose it of.

MR. SPEAKER : If you are not agree
able to its postponement to the next session 
and if you want sometime to consider how 
to adjust the amendment with the mam 
motion, we will postpone this discussion 
for the time being and take up the next 
item. We will again take up this item latei 
today. Do you agree to this ?

SHRI RAJ BAHADUR 1 Yes, Sir

MR. SPEAKER : So, we keep it pend
ing till it is finally redrafted in such a way 
that it fits in with the wording of the main 
motion.

SHRI RAJ BAHADUR We wtU be 
ready with our proposals m about ten 
minutes, , *

MR. SPEAKER : in the mean while, 
we will take up Item No. 22.

SHRI K. N. TIWARY * Sir, on a point 
of order, How can yon postpone a business 
before the House and then take it up again 
later ?

MIL SPEAKER : This discussion is 
postponed for the time being. We will take 
it Up later cm when members are ready with 
ffctfr proposals.

STATUTORY RESOLUTION 
RE; SERVICE IN FOOD 

CORPORATION OF INDIA

MR. SPEAKER : We shall now take up 
Item No. 23.

Shri Annasahcb Shinde.

SHRI S. M. BANERJEE (Kanpur): 
Sir, I rise to oppose it, I have already 
written to you.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : So do 1. 1 oppose the move to 
curtail the trade union right of the workers 
which is their birth right

MR. DEPUTY-SPEAKER : Let the 
Minister first move the Resolution.

THE MINISTER OF STATF IN THE 
MINISTRY OF FOOD AND AGRICUL
TURE (SHRI ANNASAHEB P. SIHNDE) • 
Sir, I beg to move *

“ In pursuance of sub-section (2) of 
section 2 of the Essential Services Main
tenance Act, 1%8 (No. 59 of 1968), this 
House approves of the Notification of 
the Government of India In the Depart* 
ment of Food G.S.R. No. 152 published 
m the Gazette of India Extraordinary 
dated the 29th January, 1971 and laid 
on the Table of Lok Sabha on the 23rd 
March, 1971 declaring the service in the 
Food Corporation of India to be an 
essential service for the purposes of the 
said Act.1’
As is well known to the hon. Members 

and to this honourable House, the Food 
Corporation of India has assumed a very 
important place in the life of the commu* 
nity of the country. The Food Corporation 
of India after it was set up in 1964 is now 
acting as an agency for import of food- 
grains, for storage of foodgrains, for dis
tribution of foodgrains and for procurement 
of foodgrains. It is £oing a very important 
work both from the point of view of pro
tecting the interests of producers as well as 
protecting the interests of consumers,

Now, in a number of things, we find 
li * 4 u f * r  t f jp e tk '


